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2 fgR ot (3TYRYT), 8 fewFa 2016

The 6" December 2016
S.0. 305 dated 8" December 2016—In exercise of the powers conferred by Section 388 of
the 'Indian Succession Act 1925' (39 of 1925), the State Government, in consultation with the High
Court of Judicature at Patna, is hereby pleased to authorize, all the Civil Judges (Senior Division),
posted in Civil Courts of the State, to grant succession certificate in terms of section 371 of the
'Indian Succession Act 1925' (39 of 1925).
2. This notification shall come into force with effect from the date of its publication in

official Gazette.
(File No.-A/Act-7/2016-7216/]J.)
By Order of the Governor of Bihar,
SANJAY KUMAR,

Secretary to the Government of Bihar.
3refteres, AAfAdTery qsuned,

fagrR, ge1 aRT yaIfera wd gfsal

fIgR 5T (SMATEROT) 1040-57 1+100-ST02T04T0 |
Website: http://egazette.bih.nic.in




